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Ld. Counsel for the operational creditor and corporate debtor
is present.

Ld. Counsel entered appearance for the corporate debtor and
sought further time to file Vakalatnama along with the Board
Resolution and reply affidavit. Time is granted.

Vakalatnama along with the Board Resolution is to be filed _
within 3 days. Reply affidavit is to be filed within 7 days by serving
a copy of the reply affidavit to the operational creditor and the
operational creditor is directed to file rejoinder, if any, within 7 days
of receipt of the reply affidavit by serving a copy of the rejoinder to
the corporate debtor.




For further consideration list it on 02/08/2018.
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